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O R D E R  

 We have heard the learned counsel for the parties.   
 
 Now the Order has been complied with, of course with some delay.  But the 

learned Senior Counsel for the Petitioner insists for the interest.   

 We do not incline to pass any Order with regard to interest.  We feel that it would 

suffice to direct the Petitioner to claim interest at the appropriate stage  before the 

appropriate forum. 

 With this liberty, the Petition is disposed of.  

 

 ( Rakesh Nath )                                                         (Justice M. Karpaga Vinayagam)  
Technical Member                                                               Chairperson  
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